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The Goa Motor Vehicles Tax (Amendment) Bill, 2021
(Bill No. 14 of 2021)
A
BILL

further to amend the Goa, Daman and Diu Motor Vehicles Tax Act, 1974
(Act No.8 of 1974) and the Goa, Daman and Diu Motor

Vehicles (Taxation on Passengers and Goods) Act, 1974 (Act No.7 of 1974).

BE it enacted by the Legislative Assembly of Goa in the Seventy-second Year of
the Republic of India as follows:-

1. Short title and commencement.—(1) This Act may be called the Goa Motor
Vehicles Tax (Amendment) Act, 2021.

(2) It shall be deemed to have come into force on the 18" day of
December, 2020.

2. Amendment of section 3.- In section 3 of the Goa, Daman and Diu Motor

Vehicles Tax Act, 1974 (Act No. 8 of 1974), (hereinafter referred to as the

“principal Act”) in sub-section (1), after the second proviso, the following

provisos shall be inserted, namely:-

“Provided also that no tax shall be leviable under this section on
any transport vehicle for the period 01-04-2020 to 30-09-2020, except the
transport vehicle which has already paid one time tax at the time of

registration:

Provided also that if tax is already paid under this section by any
transport vehicle for the period 01-04-2020 to 30-09-2020, it shall be
adjusted towards the tax payable in respect of same transport vehicle in

future.”.



3. Amendment of section 12.- In section 12 of the principal Act, the

following provisos shall be inserted, namely:-

“Provided that no penalty under this section shall be leviable in
respect of the tax due for the period 01-04-2020 to 31-03-2021, if such tax
Is paid on or before 31-03-2021.:

Provided further that if any penalty is already paid in respect of any
motor vehicle, for period 01-04-2020 to 31-03-2021, then it shall be
adjusted towards the tax payable in respect of same motor vehicle in

future.”.

4. Amendment of section 3 of the Goa, Daman and Diu Motor Vehicles
(Taxation on Passengers and Goods) Act, 1974 (Act No.7 of 1974).- In
section 3 of the Goa, Daman and Diu Motor Vehicles (Taxation on
Passengers and Goods) Act, 1974 (Act No. 7 of 1974), in sub-section (1),
in clause (i), after the existing proviso, the following provisos shall be

inserted, namely:-

“Provided that no tax shall be leviable under this section on
passengers, luggage and goods carried by a stage carriage, contract
carriage, maxi-cab, taxi, autorickshaw, motorcycle or a rent a bike/ car for
the period 01-04-2020 to 30-09-2020:

Provided further that if any tax is already been paid under this
section on passengers, luggage and goods by any stage carriage, contract
carriage, maxi-cab, taxi, autorickshaw, motorcycle or a rent a bike/ car, it
shall be adjusted towards the tax payable in respect of same motor vehicle

in future.”.



5. Repeal and savings.- (1) The Goa Motor Vehicles Tax (Amendment)
Ordinance, 2020 (Ordinance No. 14 of 2020) is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the Goa, Daman and Diu Motor Vehicles Tax Act, 1974 (Act No. 8 of 1974)
or the Goa, Daman and Diu Motor Vehicles Taxation on Passengers and
Goods Act, 1974 (Act No. 7 of 1974), as amended by the said Ordinance,
shall be deemed to have been done or taken under the Goa, Daman and Diu
Motor Vehicles Tax Act, 1974 (Act No. 8 of 1974) or the Goa, Daman and
Diu Motor Vehicles Taxation on Passengers and Goods Act, 1974 (Act No.
7 of 1974), as the case may be, as amended by this Act.




